I 27 Written Answers

Degrading Drug Brand Names

2986. SHRI JANARDHANA POO-
JARY: Will the Minister of CIVIL
SUPPLIES be pleased to state:

(a) whether the Trade Marks
Owners Association has reacted to

QGovernment’s move to degrade drug
brand names; and

(by) if so, the reaction of Govcrn-
ment thereto?

THE MINISTER OF CIVIL, SUP-
PLIES (SHRI V. C. SHUKLA): (a)
and (b). The Trade Marks Owner
Association has submitted a repre-
sentation against the order issued by
the Registrar of Trade Markg that
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